IN THE CENTRAL S OMINISTRATIVE TRI

M.A,ND.387/37 "in R.A (SR:11B2/97 : e

in C.A,ND.1337/56 . N

Betueen: Dt. of Order: 1.5.

Maddala .\jeera Rpparao _ ) S
. . o.Applicantg .

And S ’ ' .
18 The Secratary, (G.), Reiluay Board, Rail Bhavan, Haw Oglhi
43 The General Seerastary, Indian Railvay ConPsrsnce Associat
(1. 4.C.A)/, Rail Bha-eln, Chelmourd Road, New Delhi.
‘:;PBSpondants. '
Nrs.4 ﬁnjana Dav;

ME :R‘Dauraj

Counsel for the Applicants: &

Counsel Por the Respondanﬁs‘ :

CORAM:

i ' ., -

THE HON'BLE SHRI R.RANGARAJAN MEMBER (A) R
THE HON'BLE SHRI B.S.JAL.PARANESHUAR : -PEMER (3)
THE, TRIBUNAL PADE' THE -F GLL OJING. ORDER: -

for the respnndents.
This M/AJ is Piled for condon;ng the dalay of 124 d

BUNAL HYDERABAD BENCH HYDERABAD

97 .

.

TR

ion,’

‘None for fhé épbiiééntﬁ‘MEQUJSaﬁyanarayana for Nr.NHRJdevraj

ays in

£ilin@, the RP, .The applicant's counsél is not prasent today, The
judgement against which the R.A. is Pilad is not enclosed. Even
Prom the reading of this R.A., no reasonable cass has bsen made out
Por-condidering compassionate ground appolnt%ent In view off the
above, wve do not find any merlt in the R.ﬂ. 810y Hence, thJ RA 13
ocnly to be rahectad. F '

As the R.AJis liable to be rejected there is no[reason

to condona the dalay, Hance the condonation patltion is diswlssed

and ‘the RA standsg reJactad* No costs” ,
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DEPUTY REGISTRAR{J)




